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AICRP Studies on Foot and Mouth 
Diseases

4683. Sh r i  CHH1TTUBHAI GAMIT: 
Will the Minister of AGRICULTURE be 
pleased to state :

(a) whether efforts have been made by 
the Ail India Coordinated Research Project- 
Epidemicalogical Studies on Foot and Mouth 
Disease, set up by Indian Council of Agri
culture Research, to devise methods of con
trolling the Foot and Mouth Disease anong 
animals; and

(b) if so, the details thereof ?

TWZ MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) Yes, Sir.

(b) The All India Coordinated Research 
Project on Epidemiological Studies on 
Foot and Mouth Disease was launched with 
the objective of collecting baseline data con
cerning the prevalence of various types of 
the Foot and Mouth Disease virus in diffe
rent parts of the country in order to plan an 
effective strategy for the control of the 
disease. The data have depicted clearly the 
epidemiological pattern of the disease in the 
country, enabling the proper preparation of 
vaccine(s) against the prevalent virus. Re
gular vaccination of the valuable livestock 
and undertaking of* measures ro control the 
disease outbreaks have resulted in the 
containment of the disease to a large 
extent.

Lease System In Delhi

*4684 SHRIMATI J AYANTG PAT- 
NAIK : Will the Minister of WORKS 
AND HOUSING be pleased to state :

(a) the existing procedure laid down by 1 
his Ministry for allotment of land under the 
existing lease system in Delhi;

(b) whether there is a proposal for the 
abolition of lease system in Delhi; and

(c) if so, from when such system is 
proposed to abolished ?

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF SPORTS IN THE MINI
STRY OF WORKS AND HOUSING AND 
IN THE DEPARTMENT OF PARLIAMEN
TARY AFFAIRS (SHRI MALLIKARJUN) :
(a) Allotments of land in Delhi are made by 
the Government after taking into account 
factors like availability of site, Permissible 
land use according to the Master PIan/?ona1 
Development Plan, etc. Premium find annual 
ground rent on such allotments are charged 
as per the rates in force at the lime of 
allotment.

(b) and (c) The question of abolition 
or modification of the lease hold system 
relating to residential leases is being exami
ned in all its aspects,
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